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t!2!i 'bl• Mrs. Meer a Chhibber1 J.M. 

None for thl! app Li.c an t even in th• revised call. 
Shri K.P. Singh eeu nae I for ttie respondents. 

Perusal af the order sheet shows that on 
30.08.2004 alsm none had appeared for the ap~licant and 
on 04.08.2004 als0.none had appeared for the applicant. 
Even on 14.07.2004 none had appeared for the applicant. 
Accordingly, this case was dismissed in default for non­ 
prose cu tio n but later on counsel for the applicant 
appeared and oat the order recalled by stating that t-e was 
busy in Hon'ble High Court. After getting the matter 
restored on 14.07.2004 since applicant •s ceunse I did not 
appeared on 04.08.2004. Ther efere, the case was dismissed 
in default on S4.0S.2004r 

Applicant's counsel once again filed appliaation 
No .3560/04 for restoration but after filing the same 
neither he had appeared on 13.08.2004 nor lis present 
today. Such kind of attitude is nmt appreciated at all 
as it wastes time af couit unnecesaarily. Such cases canne1 
be· allowed tm continue in eeur t-!e diary.· lherefcre, 
this ~.A. is rejected for non prosecution. 
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